
Govemment of Jammu and Kashmir

Depa(ment of L% 
iff 

,[:il|_ltrl i amentarv Affairs

Srina*Ear/Jammu

Subject:-Litigation Reforms and effective monitoring of Litigstion in Union territory of
- 

Jamiru and Kashmir-Appointment of Oflicer In charge (OIC) Litigation'

GOVERNMENT oRDER NO:- 2050- JK (LD) o12026

DATED:- 13 - 02- 2026

Sanction is hereby accorded to the appointment of Ms' Bhumika Sharma

tXesiierrsifaar O/o iinancial Commissionir, Revenue' J&K as Oflicer Incharge

iiiicii.rire"i""'incase bearing oA 67tvo24 til;t:lY:hT-d Iqbal Zargar Vs Ut

|i lu-*rLO Kashmir A OrJana OA lli4/2024 titled Mohammad lqbal Zargar

vs uT of Jammu and Kashmir & ors including contempt Petition, if any, pending

beforeHon,bleHighCourtofJ&KandLadakh/CentralAdministrativeTribunalor
any other forum.' 

The terms and conditions of appointment of the OIC shall be govemed by the

p.oritiont oi Covernment Order No. t 6Z: -lK (LD) of 202 I dated 24'03'2021'

By order of Government of Jammu and Kashmir'

sd/-
(Achal Sethi)

commissioner secretary to Govemment
Dated:- 13- 02- 2026

No:-LAW-OlC/2/2026
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L€arned Advocate General, J&K.

Principal Secretary to Hon'ble Lieutenant Governor, Raj Bhawan'

Joint iecretary (J&K), Ministry of Home Affairs' Government of India'

Regisrar General, High Coun of J&K and Ladakh, Jammu/Srinagar'

Prilcipal Secretary to Hon'ble ChiefJustice, High Coun of J&K and Lsdakh

Principal Secretary to Govemment, Finance DePartment'

Direcror Litigation , Srinagar/ Jammu.

Law Officer concemed

Officer ln Charge Litigation(OtC).

Private Secretary to Chiefsecretary for information ofChief Secretary'

Private Secretary to Commissioner Secretary Law'

Incharge Website.

Covernment Order file.

Concemed file. tu?
(Jawad Murtaza Khan)

Assistant Legal Remembrancer


